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S. K.sAgarwal

. . N
(N. P. NAW ANTI) . Member (Judicial)

/WXDMIN%STRATIVE MEMBER

"Shri Arvind Soni, proxy counsel for
Shri Mahendra Shah, counsel for the pet it ioner.

Shri v.S Gurjar, counsel for. the réspondents.

We have already alloived the tlme to .
dispose of the appeal latest ' by 30 4.2000.
Therefore, we do not think it proper to
init iate contempt proceedings éga inst the
oppos ite party and this Contempt Petltlon is
-disposed of accordingly.
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